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Hon'ble Judges : Sudhir Mittal, J

Bench : Single Bench

Advocate : Brijender Kaushik

Final Decision : Disposed Of

Judgement

Sudhir Mittal, J

1. The petitioners are aggrieved because revision petition filed before
Commissioner, Ambala Division, Ambala, against order dated 22.04.2019 passed

by the Assistant Collector, Ambala is not being decided. The petitioners had filed
an application for stay of mutation proceedings but the same was

rejected vide order dated 22.04.2019. Now, the mutation proceedings are
nearing completion but the learned Commissioner has not decided the

revision petition. He has not even passed an order on the stay application.

2. Notice of motion to respondents No. 1 to 3 only.

3. At the asking of the Court, Mr. Manish Dadwal, AAG Haryana, accepts notice
on behalf of respondents No. 1 to 3 and waive service. Let three

copies of the paper book be supplied to him during the course of the day.

4. Considering the nature of order being passed filing of written statement is not
necessary.
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5. The writ petition is disposed of with direction to respondent No. 2 to pass an
order on the pending stay application within two weeks from the date

of receipt of certified copy of this order. The main revision petition be also
decided expeditiously.
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